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Shri Ranga: Would the House be
assured that necessary action is being
taken in regard to the recommendatinns
made by that commitiee in regard to
the manner in which the defects could
be remedied. May I know whether
the railways who are the consumers
of this item are also being constantly
consulted in regard to the quality of
the rails that are being supplied to
them so that they can have checks and
counter-checks to be sure that there
would be ng accidents as a result of
the soft quality of the rails?

Dr. Chenna Reddy: I can extend 2
categorical assurance that all adeguate
care is being taken at the time of
inspection by the representative of the
DGSD and the steel plant manu-
facturers not only in Bhilai but where-
ever else these rails are manufactured,
and the railways insist that the Indian
Railway standard specification be per-
fectly observed.

As for this particular incident, I had
clarified and 1 would again clarify with
your permission that those ralls were
not used and all of them were brought
back, and even then it has happened
only in one cast because there was at
that time some mix-up due to the in-
crease in the bloom capacity. Pre-
cautions are being taken to ensure
quality, agd I can give this categorical
assurance to the House.

NAPCO, Faridbad

. T
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Shri Madhu Limaye:
Shri Virendrakumar Shah:

Will the Minister of Industrial Deve-
lopment and Company Affairs be
pleased to state:

(a) whether Government are aware
of the differences between the American
collaborators and the Indian Munage-
ment of the NAPCO, Faridabad that
have come to light since tha take-over
ol the factory by the Punjab Govern-
ment;

{b) whether the management ol the
factory have charged Government of
having stood by silently when there
was undue interference in the factory’s
working by USAID; and

(¢) whether any steps have been
taken to reopen the factory?

The Minister of State in the Minis-
try of Industrial Development and
Company Affairs (Shri Raghunath
Reddi): (a) to (c). A statement is
laid on teh Table of the House.

STATEMENT

(a) Government are aware that
differences exist between the American
collaborators and the Indian manage-
ment of M/s. NAPCO, Faridabad.

(b) No, Sir.

(c) While Government are anxicus
that the factory should reopen and
function normally as quickly as pussible,
this is a matter in which action now
rests with the Punjab Government.
Some petitions filed by interested
parties are pending before Courts and
any action to recpen the factory may
have to await the disposal of these
petitions which have a bearing on the
factory’s working.
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Shri F. A, Ahmed : The only citter-
ence is that the Indian firm says that
the agreement entered into with the
collaborator has not been kept by the
foreign collaborator. That is one thing
The other dispute is that the money
was advanced by USAID, nearly $ 2.3
million on the guarantee of the Punjab
National Bank, and again the Govern-
ment of the Punjab had to give a
guarantee after taking as security the
fixed assets to the Punjab National
Bank. Because certain amounts have
not been paid on account of the instal-
ment and also interest, therefore
USAID have given notice and started
realisation of the amount due to Lhem.
As the Hon. Member is aware, so far
as we are concerned, we only come In
as we are under obligation to USAID
to return the money in dollars afler
the money has been paid to us in
rupees.
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Shri F. A. Abmed : [ would not like
to say anything because this entirely
«concerns the Punjab Governmeat and
the only way in which we come into
‘the picture is with regard to our pbli-

gation to USAID.
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Shri Jyotirmoy Basu: The Hon.
Minister, if I remember aright, had
mentioned about certain lapses un the
part of the American collaborators. If
that is so, what are the lapses cu lhe
part of the American collaborators?

Shri F. A. Ahmed: I have already
said the matter is sub-judice, and it
would not be proper and desirable for
me to express an opinion either on
the one side or the other.

Shri Jyotirmoy Basu: These lapses
are placed before the court of law.
Let us also know what is happening.

Shri F. A. Ahmed: I am noi pre-
pared to say when the matter is sub-
judice.
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Mr, Speaker: Please put the gues-
tivn.
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[ S vpd Jwle &
Shri Ram Kishan: May I know if in
1964 the then Punjab Governiment ap-
proached the Central Government 10
look into the various aspects, legal as
well as financial, of this agreement; if
so, the advice given by the Union Gov-

ernment to the Punjab Governmeni on
this subject?

Shri F. A. Ahmed: That was so far
as the conditions of the licence, of
granting of licence, were concerned.
That was looked into, and on that
basis we took into consideration the
suggestions made by the Punjab Gov-
ernment, and those conditions were
incorporated.
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Shri Ranga: Is it not a fact that

some of the State Governments have
been asking the Government of India
to agree to their proposal to get into
direct contict with some foreign gov-
ernments aud foreign concerns in order
to develop their industries, and
whether it s also not a fact...

Mr. Speaker: I do rnot think Mr.
Fakhruddin will be able to answer.
It is a gencral question.

'Shri Ranga: ....that the Govern-
ment of India is not responsible for
the tems of the contract that either
the State Government or any private
concern gets into with any foreign-
collaborator except for the fact that
the foreign collaborators should not
have more than a particular percen-
tage as share capital?

Shri F. ,\. Ahmed: The pcsition is
very clear ihat so far as foreign cnlla-
boration is concerned, no one can enter
into foreign collaboration without the
approval of the Government of India.
If two parties agree on a certain thing
and one of the parties feels that certain
conditions had not been fulfilled, then
that parly should come to us. Instead
of. that, they have ruthed to the court.
Since the matter is pending before the
Court, it will not be desirable or prcper
for me, unless and until the matter has
been disposed of by the courts, to say
my views on that.

Shri Dattatraya Kunte: Will the
hon. Mimster be pleased to place on
the Table a copy of the plaint and the
written statement in that case?
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Shri F. A. Ahmed;: ] have nothing
to do with that petition, that has been
filed by the party concerned.

Tax on Imported Cotton

+
*1144. Shri Madhu Limaye :
Shri S. M. Banerjee:
Dr. Ram Manochar Lohia:
Shri George Fernandes:

Will the Minister
pleased to state :

of Commerce be

(a) whether Government's attention
has been drawn to crilicism regarding
the imposition of a “fee” or “tax” by
the Cotton Mills Owners' Federation on
imported cotton without the sanction
of Government;

(b) wheth2r the funds accumulated
as a result of this “tax collection” have
been misapplied or misapprupriated;
and

(c) the action takei:r to sicp the
illegal collection of this “tax"” by a
private, unauthorised body mentioned
in part (a) and to bring the offenders
mentioned in part (b) to book?

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi) :
(a) The scheme of voluntary contri-
butions by the cotton textiles industry
for the export promotion of cctton
textiles was evolved with the knowledge
of Government authorities.

(b) No, Sir. The funds accumulated
have been utilised for promoting the
export of cotton textiles. The collec-
tion as well as dishursements of these
funds are duly audited.

(c¢) Does not arise.
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